CENTRAL, ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No.789 of 1997

Jabalpur, this the 16th day of January, 2003,

Hon'ble Mr.Justice N.Ne.Singh~ Vice Chairman
Hon'ble Mr.Sarveshwar Jha- Member (admnv.,)

Vishnu Dutt Dubey S/0 late Snri
R&KdDuwey, aged 55 years, R/o
Manendragarh, District Surguja (Mp)
Pin- 497442, ~APPLICANT
By advocate~ Mr,.V,Tripathi)
versus

l. Union of India through the

Secretary, Ministry of Communications,

Department of Posts, New Delhi,

2+ Director, Postal Services,
Raipur (appellate Authority).

3. The Superintendent of Post Of fices,
Raigarh- 496001 (M) ~RESPONDENT' S

(By advocate- MC .S.AedDharmadhikari)

OQ RD E R (ORAL)

Heard. The applicant has approached this Tribunal
through this O.As seeking setting aside the order dated
24/30+3.1994 and also the order dated 3.4.1995, copies of
which are placed at Annexures A/1 and A/2 respectively,
corrpulso-l- | retiring the applicant from service with
inmediate effect, He has also prayed far his re-instatement

with all consequential benefits.

: i\ N 2e On perusal of the application, it is observed that
AL /f!/—; nr."A% . .
- the gpplicant, who was working as Mail Overseer, was

charge sheeted vide arders of the respondents dated
27 4441992, a copy of which is placed at annexure A/4 under

Rule 14 of ccs(cCa) Rules, 1965, The applicant did submit
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a reply to the charge sheet denying the allegations
levelled against him. The respondents, however, were not
satisfied with the reply of the applicant and instituted
a departmental enquiry against the applicant. The
applicant has alleged that in the enquiry, full,reasona-
ble and adequate opportunites were not afforded to him,
He has also made some other allegations like permission
has not been granted to cross-examine by the applic:nt
or his defence assistant etc. He has also alleged that
the Disciplinary Authority has imposed a harsh, excessive
and dis-proportionate punishment on him and also that
the 2ppellate authority has dismissed his appeal without

applying his mind.

3e On perusal of the reply of the respondents, it
is observed that they have denied the allegations made
by the applicant that he was not afforded adequate
opportunities or the Appellate Authority has not
considered his gppeal prOperIX’and dismissed the same.
They have also maintamedr’;le punishment imposed on tle

gpplicant is based on the findings of the enquiry.

4o It is observed that while the appeal made by the
applicant has been appmpriately loocked into by the
Appellate Authority and disposed of, his review. appl:.-
Cati\)lbmltted to the Menber ., POStBlAQ;? Ay \u@os«,al

f& sz under Rule 29 of CCS Rules has not been
decided by the said authority till date. The respondents
al so have not referred to this agpect in ther written
reply. Though suf ficient time has elapsed since the
review applicétion hasbeen filed by the applicant as

submitted by the learned counsel of the applicant, it
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is possible that review application has still not been

decided by the Reviewing Authority. Keeping in view the

various submissions made by the applicant, regarding

the punishment being harsh, excessive and disproportionate

and also that the enquiry has not been conaucted properly

by the authorities, it appears that the entire matter },/l(\
| /:’i ge/considered by the Reviewing Authority.

56 Under these circumstances, we are of the view

thatit would be appopriate to dispose of this Oehe with

direction to the respondents that the review gpplication

submitted by the applicant to the Reviewing Authority

under Rule 29 of?&és Rules be considered by the saild

authority and decided within two months from the date

of receipt of this order by issuing a reasoned and

sbeaking order as per law and rules on the subject.

Wpth this, this O.A. stands disposed of in terms of the

above directions with no order as to Costs.
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(sarveshwar Jha) -/ (N Sir7h)
Merber {admv,) Vice Chairman
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